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That ¢lause "3.stand part of the
'Bill,

The motion. was .adopted.
Clause 3 was added to the Bill.

Clause 4 to 23.aeve &ddedito the
Bill.

600 ».M.
The Schedule was edded to the'Bil.

The Buacting Foranulnand the Fitle
tueva.gdded to the:Bill

SHRIMATI MANEKA GANDHI:
Sir, I'move:

That the Bill be passed

The question was put and the mo-
tion was -adopted.

THE VICE.CHAIRMAN .¢(PROF.
CHANDRESH P. THAKUR): May I
compliment the Mirister for getting
the Bill passed? Your assurance- fo
the $fouse is-en record. .Now, we
mave--to the pextiitesa Bhri Vizen
J Bhah.

SHRI VIREN J. SHAH: S8ir, I
. move the following motion. (Inter-
ruptions).
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SHRI .JAGESH DESAI: Sir, for
the.last three.days.we are waiting for
discussien on price rise -So, tomor-
row the .price rise should be taken
up-fiest,  (Interruptions)

SHRBI. SYED SIBTEY .RAZI: The
Speeial -Mention should be taken up.
first (Imterruplions)
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.THE VICE-CHAIRMAN (PROF.
CHANDRESH- P. THAKUR): Please
sit down. Why at 8 o'clock you all
are getting excited? Just wait, Mr.
Bhandare, please The..whole gues-

tion is that on the Agerida baper at
6 o'clock..

-~ i

SHRI MURLIDHAR- CHANDRA-
KANT BHANDARE: “We are not ob-
jecting to-ihmt. We are only saying
that yeu.take Special-Mentions today,
bat temerrew ihe price rise should
ke taken-.up -first. (Interruptions)

5

MOTION FOR .MODEFICGATION -IN
THE GOVERNMENT NOTIFICA.
TION S.-0. 272(E),. DATED THE
30TH -MARCH, 1990.. .

SHRI VIRENJ SHAH (Msha-

raghtra)© I move the following mo-
tion;—

“That -this House resolves that
-Government . Neotification No. -B(C)
O, .1988/AM|50, published .as S.O.
28R, in the Gazeite .of :Indis,
dated the ~30th -Maych, .1990, _and
laid- on -the -Table of the Jouse.on
the 16th Augnst, 1990, shall ;bg
*amended as “Tollows: — .

(1) That_in “Part A, the existﬁag
entry agaipst item (ii) of “Serial
No 19 relating to fresh and frosen
silver .pomfrets of wetght -less' than
200.grams from the ports of Tuti~
. corin, Madras, Kakinada, Vishaka-
_ patnam, Paradeep and Calcdfta sud
less than 300 grams frem-all' other
ports shall be deleted;

(i) That-in List-3:of Part B, the
extgting entry-against.Item No., (V)
-of Serial No. 28-shall be substituted
astimder: —

‘Fresh and frozen ~ silver pémi-
ferts of weight 200 grams and
above’;.and B

that this House recommends to
Lok Sabha that Lok Sabha do
concur in this-Resolution.” -

The quastion was preposed.
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THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): I think
the picture is very clear. As of re-
cord today, Mr. Shah has already
moved the Motion. Let him com-
plete . (Interruptions).

SHRI JAGESH DESAI' We agree.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): The
other part i1s that the Minister is sitt-
ing here. If he wants to respond to
Mr. Shah’s Motion, he can immediate~
ly respond to it. The other question
1s whether we are going to take up
special mentions today or not I am
coming to that. I am with you on
that. .. (Interruptions)

SHRI VIREN J. SHAH: Now,

people are asking me what is this
about? It is very simple. The suc-
have

cessive Commerce Minmsters
spoken about the thrust for exports
and marine products 1s the first in-
dustry for exports. Now, we have
one of the largest coastline in the
world with vast marine resources and
yet our export of marine products 1s
only 1 2 per cent of the world’s trade
with such a vast coastline. Now with
severe foreign exchange shortage and
a critical balance of payments posi-
tion, the Government keeps on ex~
horting for more exports but in real-
1ty more obstacles and less positive
thrust are there in the diverse areas
But I will restrict my comments to
white pomfrets frozen and fresh
Now, India which is the largest demo-
cracy in the world with the second
largest population in the world, our
share in the global trade is not even
1 per cent. It is 0 6 per cent. So
that is why I have given my amend-
ment. The current marine exports
are approximately Rs. 650 crores per
annum, Now this target has to be in-
creased to Rs. 2000 crores per annum
in the next five years. We make
great targets but when there are
actions to be taken, somewhere some-
one and then. (Interruptions)...

gfgm, uredn Sff | .
I have never interrupted you and if
you do Nke this I will speak for half-

an-hour on that.

30tk March, 1990
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Because export is a very important
item and export to earn foreign ex-
change 1s the thrust today.

THE VICE-CHAIRMAN (PROF,
CHANDRESH P. THAKUR): You
can get more time 1f you want to
speak tomorrow. :

SHRI VIREN J. SHAH: If I am
not interrupted, it will not take a
long time If I am interrupted cer-
tainly 1t will fake a long time. It
may go up to 7 o’clock.

JrawTeRR (sito @ aw dio sTET)
T ¥ a7 difen ... (sAuw)

SHRI VIREN J. SHAH: The cur-
rent marine exports are approximately
Rs 650 crores per annum and the tar-
get 15 to giwve a thrust to take it up
to Rs, 2000 crores in five years, Now
these are the targets on one side but
actions 1n reality are such that we
don’t reach the targets and then we
have problems of diesel shortage,
high prices ang high economy, My
pomnt 13 that the pomfrets as such
comprise more than 25 per cent o the
total fish exports from India and the
pomfret strangely are mainly found
i the Western Coast. What ig this
policy I am talking about? The policy
15 (a) except white pomfrets, there
is no restriction on the size of ex-
ports of any fish; (b) There is g res-
triction on the size only for the
Western Coast which is the area
where the white pomfrets are found.
It 15 open to export white pomfrets
up to 200 grammeg and above from all
othey Coasts, Calcutta, Tuticorin or
Cochin or elsewhere but not from
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the Western Coast, Now, West Coast
ig for sizeg below 300 gms. You can
export up to 200 gms, and above from
all other ports, but not from West
Coast. Sir, I have made g lhittle study
on pomfrets White pomiret, parti-
cularly, 1s not a fish consumed by
lower-income people because for them
there are several cheaper fish which

they consume lke Searfish (Surmai), .

Mackerels, Sardines, Bombay Duck,
Black Pomfrets, Hilsa gtc, There 15 a
very high demand in the hard cur-
rency aress for 200 gms, and above
white pomfrets. There 35 a very high
demand. The restrictions were for
the last few years only for white
pomfrets. This restriction was re-
moved and permission was given for
white pomfrets, frozen as well as fresh,

below 300 gms, but not below 200 °

gms.,, to be exported from every-
where else excepting West Coast. 1
think it 1s a serious omission and my
amendment 1s to correct thig omission.
It 1s also essential to remove 1t from
the quota list so that the export of
white pomfrets, fresh as well as fro-
zen, can be mcreased and we can earn
a larger foreign exchange ang enable
our fishermen alsg to earn more.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P, THAKUR); Just a
minute. Before the Ministey responds
to the motion moved by Mr, Shah, 1
want to say this. I think people are
restive. There are two thingg to be
clarified. The question of a short-dura-
tion discussion on price-rise has been
hanging on the agenda paper for the
last few days, 1 think it 1s unfair to
the people at large. I suggest that
tomorrow at 2.30 p.m. gharp, the
pricerise short-duration discussion
beé taken up.

SOME HON, MEMBERS, Why not
in the morning itself?

THE VICE-CHAIRMAN
CHANDRESH P.

(PROF.
THAKUR): Don't

.ask this question That 15 what the

Government has also agreed,

SHRI S. 8. AHLUWALIA (Bihar):
There ig no Question Hour tomorrow,

8.0, No. 212(E), dated 182
30th March, 1990

DR. RATNAKAR PANDEY: From
the beginning speclal mention 1s com-
mng

SHRI V.NARAYANASAMY (Pond:-
cherry). Let the Parliamentary Af-
fairg Minuster react.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE (Maharashtra).
Mr, Parlhamentary Affairs Mmster,
what about the discussion on price-
rise fomorrow?

THE MINISTER OF PETROLEUM,
CHEMICALS AND PARLIAMEN-
TARY AFFAIRS (SHRI SATYA
PRAKASH MALAVIYA): You can
place this item on the agenda for to-
morrow, after lunch recess,

SHRI S. S. AHLUWALIA. Why after
lunch recess? There 1s no Question
Hour tomorrow.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE; Why should it
be after lunch interval?

&HR] SATYA PRAKASH MALAVI-
YA: My only submission 1g that theve
may be certain important items from
the Lok Sabha, Subject to such im-
portant items, this ifem can pe taken
up at any time tomorrow,

THE VICE-CHAIRMAN (PROF.
CHANDRESH P, THAKUR): “At any
time” will not do We want a firm
tmme,

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE. Otherwise it
will not reach at all.

DR, RATNAKAR PANDEY: Special
mention hag been hanging for qute
some time. Let ug finish 1t early to-
morrow within one hour.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P THAKUR): Mr.
Minister, tell us what your commut-
ment 1s. Shall we take 1t up at 11
o'clock or immediately afterwards?
Unless there 1s any other Government
businesg like laying papers on the
Table of the House, 1t should be taken
up'
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SHRI SATYA PRAKASH MALAVI-
YA: Yes.

THE VICE-CHAIRMAN (PROF
CHANDRESH P THAKUR). The pic-
ture 13 now clear, The Mmister 1s
saying that he has no objection for
1t3 being taken up at the earliest sub-
Ject to enly one thimg There could
be some urgent item, in the judgment
of the Goverament, like the papers
to-be laid on the Table. Subject that,
thig will be taken up

SHRI MURLIDHAR CHANDRA.-
KANT BHANDARE, He does not
know what the urgent item is, That
g the difffcully

THE VICE.CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Let me
put it this way. The short-duration
discussion on price-rise is the item to
be taken up at 11 am er immediate-
ly thereafter depending upon the
businesg of the day

Now, the othey thang which 15 ag:-
tating people jis the status of the
‘special mentions today. I suggest
that the House may extend its sitting
and some of the spcial mentiong ecan
he diposed of today itself Now, Mr
Commerce M:nister

THE MINISTER OF COMMERCE
WITH  ADDITIONAL CHARGE
OF THE -MINISTRY OF -LAW AND
JUSTICE (SHRI SUBRAMANIAN
SWAMY): Sir, the hon, Member has
moved a motion here wanting the
Government to allow the export of
fresh and frozen pomfrets weighing
200 gms and above without any res-
trictions. There wasg a time when the
restriction placed on weight was 500
gms,

[The Vice-Chairman (Br. Nagen
Batkin), in-the Chair]

JAnd then it was reduced to 360
gramgs .in the .Export Import Poliey
annoanced in the <1986:81. and now the
hon, Mamber ‘hag suggested <that -it
should be down 1o 200 grams We
have ~already redueed -the export of
pomfrets in the eastern coast, effeet-

184
30th March, 1990

tive from 1lth January 1990, that is
about a year ago, 1n the east coast for
200 grams and above. Now, in the west
coast, the welght restricted ig 300
gramg and we have received the ad-
vice that we sought from the Ceniral
Marine Fisheries Research Institute
that in the west coast, it will be not
correct for us to reduce the weight
restrietion to below 300 gramg beeause
the .pomfret fish doegs not become
mature till it reacheg the weight of
300 grams It i1s a different variety of
pomfret there in the western coast
Therefore, .after having congidered
the entire matter,.singe the only .asgect
which cancerng .the Minister.is the
west coast .and in the east ocaast, it
15 already 200 gramas... —

SHRI VIREN J. SEAH: WWest.Coust
and south ecoast.

SHRI SURRAMANIAN SWAMY:
We include the whole belt of the east
as includmg Somth. But as far as the
west 1g oomeerned, 1 vigw.of the-ad-
vice gwven by the Central Marine.Frs
heries “Research Institute, we have
deasded that we cannot.accede to the
motmn of .the hon, Member:and there
fore, I oppose the motion of hon.
Member, Mr, Varen Shah.

SHRI VIREN J.-8HAH: .8ir, I would
like to reply fo this,

THE  VICE-CHAIRMAN OR,
NAGEN SAIKIA); The Minister Bas
rephied. You .will have your turn.

SHRr V, NARAYANASAMY. -Mr.
Vice-Chiairman, Sir, the .gilver pom-
fret is awailable:in gburdlance:en -the
eastern sangd weuthern -osasts dspecial-
ly the areas like Kerala,.Andirrs Pra-
desh and Tamil Nadu including Oris-
83 and West -Bengal, They bave got
processing units and most-df the ex-
porters have got their establishments
1 ‘these areas. 'Wow, the hon, Minis-
ter says-that ‘the Advisory Body hes
given the suggestion tq them that the
growthof that-partieular type of fish
welghing 200 gramg.is.only.in -the
eastern coast and 300 gramg @ the
western coast. That is what he gaid.



185 Motion for Modification [9 JAN 1991 ]

in the Govt: Notifieation

The Minister sard, i1t can be consider-
ed. on_.the basis of the report of the
Advisory =~ Committee. Sir, n the
maring technology, our country s
- Improving, especiakly thie marine pro-
ducts, the export-omented umt whieh
18 situated at Coclimiasiiis leadquar-
ters. They are-more comrentrating on
the silver fish and'prewm. That-is the
main item of export of -ourrcountry es-
pecially to coimtries Like Singapore,
Uhited-States, Emgland and other Eu-
ropean: coumtries: ‘Sir, the suggestion
madé: by -the Hon. Member by ‘moving
a molomis thet there should be g de-
ciswon of the provisiens relating to the
weight that has been fixed for this fish
as the Government notified on 16th
August 1990° Sir, when the Govern-
P ment feels that they are very much
interested 1n the export of these
marine products, then not onty the
persons who are interested in the
ﬁslﬁng side, the processing side; but
aldo ‘the.: ‘persons ‘who are interested in:
exporting marine products have to be
encouragéd Though by way of a
mottenr 1t was moved, I hepe the sug-
gestion made by the hon  Member
mép- B coitsidereq by the Minister
0 Bettéy “ekport prospects, But if the
Minister 'feels that he can go by the
decision of the Advisory Body, I
have nothing to say on that As far
as the marme products being export-
ed” frome this: co are concernod,
there 13 a large seope in thig country.
The potential which we have exploit-
ed 1s not even 20 per-cent of the en-
tite lot on the marine sidé Therefore,
I'urge upon the Métsister that the faci-
lities suggested for the purpose of im-
proving exports slotld be considered
by him. The ' Miwister iy going to
Cochin to inaugurate the Conference
on Marine Ptoducts next month. 1
think the Minister will conmsider the
suggestions relating to export of
mariné products from this country to
other countries

‘

One suggestiond would like-to make
is-that wiielf passengers go-to ginge-
pore and other places: they.take with
them marine.-praducte in their bag
dage, in,contravention of the rules aa

S.0.No 212(E), dated 186
J0th Mareh, 1990

a result of which the fishing com-
mumty is being: exploited.

That should alse ber looked nto.
Thank you

SHRL VIREN J, SHAH: Mr. Vice.
Charrman, Sir, | am grateful te. hon.
Mr. Narayanasamy for supporting the
maotion. The- only-answer that the
hon, Minsster has. given ig this. The
earlier- restrictiom  which wag 500
grams- was first. reduced to 300 grams,
tben to 200 -grams.for south coast
only South coast means it does. not
mnclude Kerala, it doeg not include
Karnataka, it'does<not include Maha-
rashtra and it dees net-include Gujarat.
It is the coast from Tuticorin to the
east side. I am sure the hon. Minister 1s
more .aware than I do about the whole
mentality of restricting everything
and that 1s why the country 1z where
1t18 today Despite all kinds of things,
despue public announcements of suc-
cessive Prime Ministerg and succes-
sive Commerce Ministers that we must
increbse our- exports, ags I mentioned
earlier, India has a share of only 0.6
per cent i the global trade and 12
per cent i1h the global marine trade.
India has one of  the largest” coast-
lines 1 the-world. The only reason
he has given 1s that the Centtal
Marine Research Institute sayg that
the silver pomfret on the west coast
does not spawn before 1t is 300 grams.
But the silver pomfret on the cast
coast.. (Interruptions) . As a mover
of the.maofion. I have the right to
speak The hon Member who 15 inter-
rupting is-not- m the Chawr; you are
mn the Chaw. Sir, and you-have.permit.
ted me to .speak.and only you can.tell
me to take five minutes or ten minuteg
or fifty-five minutes, If any other
Member says anything I am going to
keep my right of speaking I will co-
olly keep tallkung and I wall bring other
marine experts also to. explain why
the silver, pomfret has an important
role to play...(Interruptions),. I you
go on interrupting me like this, I
will gq en-speaking till 7 o’clock.

THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA). Pleass. be 'brid‘
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SHRI VIREN J. SHAH:...Why the
silver pomfret has a share of 25 per
cent in total marine exports and why
1t is essential {o consider this amend-
ment by the hon. Minister himself,
about these, with due respect, I would
like to submit two kinds of notes or
reasons. . '

MISS SAROJ KHAPARDE (Maha-
rashtra). I think the hon Member is
against the poor fishermen He is
speaking really against the fishermen
community Therefore, I oppose the
motion

DR RATNAKAR PANDEY: I am
on a point of order, Sir

SHRI VIREN J SHAH: You can
speak after I finish so that I can listen
to you

MISs SAROJ KHAPARDE: You
should speak in favour of the fisher-
men community

DR RATNAKAR PANDEY. Sir,..

THE  VICE-CHAIRMAN (DR,
NAGEN SAIKIA)- What 15 your point
of order, Dr Pandey”

DR RATNAKAR PANDEY:*

THE  VICE-CHAIRMAN (DR
NAGEN SAIKIA)- What is your poimnt

of order? You should not refer to

others
DR RATNAKAR PANDEY:*

THE  VICE-CHATRMAN (DR
NAGEN SAIKIA). Dr, Pandey, you
don’t have a point of order Please
take your seat

DR RATNAKAR PANDEY:*

THE  VICE-CHAIRMAN (DR,
NAGEN SAIKIA): No, no; nothing
of this will go on record Please take
your seat.

DR RATNAKAR PANDEY:*

*Not recorded,

80th March, 1990
THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA): I have already
ruled, nothing ig going on record. Mr.
Shah, you may please proceed.

SHRI VIREN J, SHAH: It is g mat- _

ter of great regret that when any
honourable Member speaks, im-
mediately some other honourable
Members have to impute motives. I
think at thig rate one can attribute
motives about everybody That is not
the dignity of this House. Second-
ly, this motion of mine was sent three
monthg back when I had no dream, or
even Dr Subramanian Swamy had no
dream,  that he was going to be the
Commerce Minister to get this parti-
cular motion of mine; he might have
other dreams I think thig requires
a personal clarification. 71 have ne-
mterest in export of fish or marine
products at all But I am as much
concerned ag any other honourable
Member about India’s economic
strength, about India getting hard
foreign exchange, and I am as much
concerned about the poor fishermen
as several other Members who profess
to be concerned about the poor people;
but whether or not they are concern-
ed about the poor people is not 5 mat-
ter we need go into now. There is
some lack of clarification. That is why
I want to say that thig is not going to
go against the poor fishermen I have
talked to the fishing community and
they know that it goes in favour of
them, because the larger.the fish we
export, the greater the earnings, the
bigger the catch When  your
export grows from 12 per cent in
the global total arena, the
higher the benefit which the fisher-
men of India get and they get a bet-
ter price In the last twenty years our
marine products have moved ahead
because there are trawlers anq fishing
boats I have seen it on the Kerala
coast And if T may disabuse the
mind of the honourable Shrimati
Saroj Khaparde, this will not be
against the poor fishermen Secondly,
as T mentioned earlier,

T nEdt ey ¥, 9a¥ fro qed!
T ¥ & wa¥

. (Interruptions) ‘'There are, as
I mentioned, twenty different kindg of

i
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fish. I have a list of twenty different
fish. I need not mention all of them.
If you want, I can read out the list.
But I will just mention g few: sear
fish /surmai, mackerels, sardines, Bom-
bay duck, black pomfrets, hilsa, efc.
I need not go into why the siver
pomfret 15 not eaten by the so called
pure people of the lower income
group My submission is that the hon-
ourable Minister may kindly recon-
sider the advice that was received in
the past from the Central Marine Re-
search Institute for only pomfrets of
200 gramg from the east coast and
not pomfrets of 300 gramg on the west
coast. They should be asked as fo
why 1t 1s so, what the tech-
nical reasons are how the pom-
frets of the east coast are different
from those of the west coast. The
entire west coast is the largest, ag 1
mentioned—from Gujarat right up to
the tip of Tamil Nadu-—and that 1s
where the maximum fishing taKes
place, Hence my submission 13, what
1 urge upon the honourable Minister
15, he should accept the motion and
also recommend to the House tp ac-
cept the motion And I am grateful
to you for allowing me to speak des.
pite the attributed motives Ang 1
am also grateful to the honourable
Shri Jagesh Desar who strongly ob-
jected to this sort of a thing; other-
wise, the House is going to turn itself
into a laughing stock which will be
much worse Thank you

SHRj CHHOTUBHAI PATEL
(Gujarat): Sir, please give me two
mmutes. I have a point to make...

THE VICE-CHAIRMAN (DR.
NAGEN SAKIA): What is the point?
It you have one point, then you ¢ake
only one minute

st B W @Ew : FaEweay
adear, ¥ gay d5fag g wafwoH
R faaz S1 ama FAr AT ) AE-

aft T & wiifs ¥ ferd
foad e€@rzge & W fold @ &
7 WY § DF qrawry 7@ A
g Yoz ofiT Az e A Av

S.0.No. 272(E), dated 190
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w199 Fre § Ay @ AR 3 qe)
gt 1o AW mw FO%
WY & Ao T g FQ@ §
faad sta s fasas dwdeq & )
# argd wIeAw ¥ AT Y 9 TEAT
aigm &5 shear fRwds & a0 §
gF ot WE AT A § | omell
gara ferde feardie v feard-
Yo oaff &) ¥ ane® W ¥
q@IT ¥ TN AgAr-fr fewte
¥ A § ¢ G qt § 1 ard Sy
¥ fr R o fraar wre gd@ &)
¥ ag wiw Fw@r g fa ferw
fearde JqrEe FT AT wrw, gEY
g TFE I 17000 F(® WY
faw 853 & 1 & 47 wrm 5 awi
6 WA af ¥ BFr X ¥ fewds
fearse darie feqiddz saw
HqeaFrg |

THE VICE-CHAIRMAN (DR NA-
GEN SAIKIA): Yes, Mr. Shah Would
you like to withdraw your Motion?

SHRI V NARAYANASAMY: S,
before that, T would hike to utter only
one sentence. Mr -Shah said thag I
have supported hig Motion I have not
supported it. I only said that the
Minister, after getting the Advisory
Council’s Report is satisfied... (Inter-
ruptions) .. I wanted only to put the
record straight,

THE VICE-CHAIRMAN (DR. NA-
GEN SAIKIA). That is all right, Yes,
Mr Shah, are you going to with-
draw the Motion?

SHRI VIREN J, SHAH: I am not
in the habit of withdrawimng my Mo-
tions.

THE VICE-CHAIRMAN (DR. NA-
GEN SAIKIA)Y: Then I will put the
Motion for modification in the Gov-
ernment Notification to vote:

The question 1s'

That this House resolveg that Gov-
vernment Notification No. E(C)O,
1988/AM/50, published as S.0. 272
(E), m the Gazatte of India, dated
the 30th March, 1990, and laid .on the
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[l_Jr. Nagen Saikia]

Téble of the House on the 16th

August, 19807 shall be amended as
T ows—

(i) That in Part A, the existing
entry agamnst:item (ii) of Sérviak
No. 19 relating to fresh and fro-

." zen suver pomfrets - of weight
less than 200 grams. from the
Yorts of Tuticorin, Madras, Kaki-
nada, Vishakhapatnam, Paradeep
and Calcutta and less than 300
grams from all other ports shall
ber deleted;

(31) That 1n'Last-3 of Part B, the
existing entite entry against Item
No. (V) of-Serral No 28 shall be
-substituted as- under:—

‘Fresh and frozen silver pomw-
frets of welght 200 grams - and
.above’, and

that this House reconmmends to
Liok: Salshy, that Lok Sabha do con-
cur in this Resolution,

- The motion was negatied

S

SPECIAL 'MENTIONS

THE VICE-CHAIRMAN (DR. NA-
GEN SAIKIA) Now, we shall take
up the Special Mentions permitted
for today. Yes, Prof, Chandresh Tha-
kur -

SOME HON MEMBERS Tomor-
row, Str. (Interruptions)

THE VICE-CHAIRMAN (DR NA-
GEN SAIRIA)- Yes, Prof, Chandresh
Thakor

Need to defuse tension in the Narma-

dar Project area and-to provide gmeper

and adequatecomppnsation to affestad
N nresile

PROF CHANDRESH P THAKUR
(Biher):- Thank you very much, Mr
Vice-Cheirman, for giving meé this

., Sir, I am. drawing the -attention of
- the Government to a matter of-grave
. Pybhc significance and I.am.-sure the
* whole House Will be with me,

[ RAFYA SABHA ]

Mentions 9%

Currenily, at ihe- Neérmada Dam

site, there is a very ‘powerful agita.
tion @ding-on ~ The- couniry needs
dévelopment and there< i§ no doubt
about it. We need-river vaﬂerpm—
lects, we need power projecis and we
need industrial projects. Bt deve-

lopment niust have a human fsee

Keepmg tat in ‘view, I wouhi like
to submit through you, Sir, ¢ thes
Government that, ;n fhe interest of
development and mn the interest of
the human aspeets of development,
the Govermment should make sure
that here is enough opportumty for
the: pubBc to be emthusiastie about
whéther they are the beneficiaries or
the people Likely to be immediately
affeted in an adverse way There are
three aspects of that Ohe is thevqau»
tion of compensation, the second is
the question of rehabilitation and tie
third 1s the question of the nature of
rehabilitation. There should be ade-
quate compensation of the kind which
will look after the economic interests
of the current generation as well as
the subseguent generation

Loss of land is not a loss for the
current generation of ownerg of land,
If he land 1s .lost, then comes the
mjer-generational  inequality aspect.
So, keeping that 1 view, such consi-
derationg should be allowed in com
pensation. which will generate income
in perpetuity acrass_ generations just
as for the present generation of own-
ers of the land:

S6 far as rehabilitation js concern-
ed the question of rehabihtation has
been cruelly neglected n the history
of India and; as a result, ‘even téday,
there are hundreds of thoussmis of
familtiegs which) were dislocated and
are still looking forr relabilitation
Now, one form of rehabilitation that
we have been following ia that one
member -cach of the -families- im.the
affeeted region would get a-job Buf
that iz not the rekabilitation process.
Behebilitstion requires the protection
of _the. source of livetthood, I?l‘otec’tlon

the puitern of lifé and living and
gft the” étvhe;nmd 1&1:0:!1!31 in
whiclt’ they were’ carller working. o,
it ig important that in such river val-



